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Mr B.K. Sharma for the applicants. 

Mr G. Sarma, learned Addi. C.G.S.C., 
for the respondents. 

The respondents not to terminate 

the services of theaapplicants  till 26.10.95. 

.Adjourned 	to 	26.10.95 	without. 

nrejudice and with liberty. 

Vice-Chairman 
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I 	
26.10.95 	Mr S.Sarma f'or the applicant. 

'fir t.Sarma,Add1.C.G.S.0 for the 

pespond 
At tho request of Hr C.Sarma time to 

file shdw cause reply is extended upto 
14.12.9f'rom today. Ad—interim order to 
Oontinue Jntiulftherordr 

kdjourned to i4.12.i19-5. 
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, 	 e 27.2.96, In view of the order on M.P.No.10/96 

" asse 	oday' 	é 	is 	formally 	admitted. 	The 

respondent,s 	have 	already 	been 	served 	and 	have 

also 	filed 	written 	statement, 	hence 	no 	further 

service. 	O.A. 	to 	be 	listed 	for 	final 	hearing. on 

2.4.96 as directed earlier. 

The direction dated 13.2.1996 continuing 

the 	ad 	interim 	order 	until 	further 	orders 	shall 

stand substituted by the order on the Misc. Petition 

passed today. 

/ . 	, J 

	

vice_chr n  
Member 

nkm 

r 	- 

18.3.96 Wrongly listed. Application already 

admitted. 	 . 

List on 2.4.96 as directed earlie 

Member 

'2.4.96 

99 

Learned Addl.C.G.S.0 Mr G.Sarma is 

•
present. -List • for order on 8.4.9 

alongwith M.P.37/96. 

Ad-interim - order to continj 

till 8.4.96. 	 / 

Member ,. 

• 	 . 
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I 
8496 	

MrGSarmaAdd1CGSC is 

pr e entr  
respondent No.1.-iE 9 rOB-e*4-

List on 10.4.96 al.ongwith 

M.P.. 37/96. 

* 	
•, 

Memer 

LM 

	

10.4.96 	Mr .S.Sarna for the applicant. Mr 
G.SarmasAddl.C.G.S. 0  for the respondentS. 

List on 12.4.96 for. order. 

Meithr 

pg 

	

12.406 	 Mr.B.I(.Shazlfla for the applica 

Mr.G.3harma Addl.C.G.S.C.. £0 r 

respondents. 
List for bearing on 10596. 

•pg 
Mber 

	

10.5 .96 	Mr S.Sarzna for the applicant. ?- 
G.SarJflaAddl.C.GS.0 for the respor-

dents. 
List for hearing on 20.6.96. 

7 
ML 

pg 

13.5.96 	 None for 	the 	• applicant. 

, to9 	/C 	 G.Sarma,Addl.C.G.S.0 for therespondents. 

List for hearing on 21.6.96. 

Member 

pg 
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21-6-96 

' 	 4r.G,5arma dd1.C,G.5.C, is present. 

None for the app1icant List for herinc 

22-7-96, 

Iember irn 

22i.i7..96 	Learned r.c.G.s.c. Mr.S.Ajj is 
present for, the applicant. List for hearing 

l9896. 

im 

'1 

-. 

\/a9 
. - 19896 	Learned coUflsej Nr.S,Sarma for t ) 	/ 	

app1ict. Learned Sr.C.G.S.C. Mr,S.A J ,  ,-'----- 	 the respondents. List fr hearing on 

Mnber 

Mor 

17-10.96 

 

Mr. G.Sarma, Addi. C.G.S.C. fc 
respondents. 

List for hearing on 17.10.1996. 

MArrar- 

trd 

Mr S.A1i,3r.c..s.c for the respon 
dents. 

LIst for hearing on 5.12.96, 

/ 

N ember 
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11.12.96 	Vide order dated today in M.P. 
205/96 the interim order dated 15.10.9 

V 	 V 	 in M.P.157/96 has been modified. 

\ t , 	
Member 

I 

pg. 
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- 	 I0.3.91 	Let 	the 	case 
i) 	va > 	 Th-- 	Lt4 	

21.4.1997 for hearing. 

AJ 70 
V 

f/c74 	is-/7é) 	MemI3er 

' 

cc 	&-p P - 
•JL 	'-* 

• 12 e—P ,-I-- 

be 	Listed 	on 

W'~~ 
Vice-Chairman 

Let the case be listed for 	• 21.4.97 

hearing on 2.6.97. 

Member 	 LjVhairman 

V pg 

2-6-97 The respondents have filed an af ,  

davit in Misc,Petition No.94/97 stati 

inter alia that the scheme has since 
been approved and it is likely to be 

notified. In view of the above Mr.B.K. 

Sharma, learned counsel appearing on 

behalf of the applicant subts unless- 
the scheme is notified and we cometo, 

know about the scheme it will be diffi-. 
cult for us and for that purpose Mr. 

Sharma prays for time till the scheme 

notified. Mr.M.K.Gupta, learned AddI. 

C.G.S.C* submits that the scheme will 

be notified very soon, may be within 

three weeks. Mrose li t  learned Sr,C.G. 

kjW 	and Mr.M..K.GUpta,learfled Addl,CGS(. 
contd/- 
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No 
L  4'r,  

2.6997 also agreed that the matter1 shOuld b 

heard after the publicaton of the 
• scheme. 

j 	 Considering the sssions of 
J1/ * 	 •.. 	 the learned counsel for thé par€es we 

adjourn the.casetilj779 

A • 	 : 
'- 

Member 	 Vice..Chajman 

I 	
I 

7.1.97 	 Heard bo 	counsel of the parties. 

Hearing 6oncluded. The application is dis 

of on withdrawal with libertL to f il le fresJ 
appljcaticflffso advised No odér as tocosts. 

Order is kept in separate sheets. 

Me 	
Vice qhairn 
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BEFORE '1aE CEiTRAL ADMINI RATIvE TRIBU1IAL 
GTJwIATI BENQa. 

(An a pplication wider S8otion 19 of th* Adiiiristrcitjve 
Tribuflzils Act, 1965) 

Title of the 0350 : O.A. No. 	4 	of 1995 

airi Hi R-Nth & Oi's. 	. ....• 	Ip1ieants. 

Vs.  

Union of India & Othom 	.... Rospotdents, 

&.No. P1 rtiou1rrs Of the docLinonts . 	Pago No. 

hi 

 

  

• 	 1. Aplicat'ton 	 ,. 1 to 13 
• 	 20 

. 	Verification 	. 14 
3, Anitxtu,o 1 15 

. Anrxu.rc 2/Ito 2/I 1,to 
 

. 
Annoxure .3 

 Amthxurc 4 
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3 

___ 

or use in Tribunal's Office: 

Date of fi1ing:_)1  
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Si gna turo. 

ROistrar. 
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BEFORLTHE CENTR1L AIJINI STRATIVE TRIBtJNAL:: GIJWAHATI BENCH. 

O.A. i. 2J - of 1995 

BETWEEN 

1, Sri E[en Ron Nath. 

Sri Joyotisli Kr. is. 

Sri Lakhi Neog, - 

- 4. Sri ib Qand3n Nath. 

.5. 8riHi Cliandra Das. 	; 

• 	 6. Sri Biren (houdhury. 

• 	 7. Sri. (hani Ran *izu3h, 

• 	8. Sri .joy Kr. Elinma. 

flora Nath. 

All are rking unuàr the Central W0tor Oaiauissidrior, 

Middle Brahmaputra &ib- fli.vision, uwahti-3 and their 

respective place of posting are as indicated in AflEWRE I 

to the O.A. 
•.. . . IPLI CAJTS. 

-AND- 

1. Union of India, represented. by the Secretary to 

the G0v0:Lnnoflt of India, Ministry of Water 
Rcsoue 08 	rain Shakti Riava n, Now Delhi. 

2 0  The Chaiian Central Water Ceinxiission, 
Sew a Bhovcn, LK. Parara, New Delhi. 

3. The Eeeutive Engineer, Middle Bhnaputro 

Sb-Di.vision, Central Wter Córanission, 

Guwaha ti-!. 
..,.. RESPONDENTS. 

!ZTAILa OP APPLIgATION ,  : 

1. Particulars of the orders against which the 
zk.poljcotion has been rnnde : - 

The instant application is not made against any 

particular order, but has been made socking a relief 

k towards regularistion of their serv'ices. Presently 

S • 	 S 	 - - 
	 Ct d.... .2 
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they are under casual aployrient under the resporiderttn 

arid as per the soliono prevalent, they are entitled to 

be granted with temporary status with further regulari-" 

sotion of their services. 

Jurisietio of tho T1n&: 

That the applicants declare thatthe subject 

tter of the application for which 1hoy want redrossal 

is well within the juristh.etion of this Ion'ble Tribunal. 

Limitation. 

Thc applicants further dec1re that the applica-

tion is within the limitation periOd prescribed under, Sec. 

21 of the Administictivo Tribunals Act, 1985. 

Paotsof tq as:, 

• 	4,1 	That the applicants are all citizens of India 

and as such, they are entitled to all the rights and pri-

/ vileges guaranteed by the Constitution of India and laws 

flamed thereunder. 

	

4,2 	That the applicants have filed the istOrit 

application for redressal of their grievances towardS 

nonregularisation of their services as G-ioup 'D' employee. 

The grievances of the' applicants and the.cause of action 

for which the applicants have come before this Hon'ble 

Tribunal for redressal of the sarab are similar. They 

belong to the lower stratum of the society and are holders 

• 	

Otd.. . .3 
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of Gioup .'D' post on casual basis and accordingly, C1VQ 

leave of the n'b10 TiLbuno1 to ollow thai to join together 

in this single application invoking the Power under Ituic 

4(5)(a) 01' the Central Administrative Tribunal (Procodur) 

Thilos, 1987. 

40 	That the appiiea.ts aro all similarly situated. 

Their grievances arc pertinent to their services under 

the respondents. ft All the applicants have been working 

under the respondents on easu1 basis for the last several 

years without any hope of regularisation of their services. 

They have not even been granted tenporoiy status under 

the soheiae foitmioted by the Govt. of India. The 8OTViCO 

particulara of the applicants are reflected in AiEJE • 'l' 

to the instant 0.A, In the said 4nexure, the applicants 

have given their seiviceparticulars in details and crave 

leave of the Ion'b10 Tribunal to refer to the some in 

support of their contention m0do in this opplicatiofl 

instead of repeating the said contentions. 

4•4 	That the applicants state that as is reflected 

• 	 in Annoxu.re 1 1' statonont annexed to this OA, they have 

been working unuer the respondents since 1983, 1983,, 1983, 

1983, 19829 1983, 1990, 1989 and 1989 respootively.They. 

were so appointed in Group 'D' cnploynent on casual basis 

after th.r names were spono red thxugh hbploymont Exchange 

and they were selected for the post of work-charged seasonal 

Khal0si. Their oppointxtierits are continued from year to 

year and each year they a re issued with appointhent lcttex 

under which they ore to rk in Gioup 'D' posts as work-

charged sosonal ha1a8i in the definite scale of pay. 
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Presently, they ao  6iYon pay scale of 75940/- ic1i 

- is the presc.bed pay scale of Group  'D' ployee. HoWever, 

thor services are teiinated arid/or they are kept in 

employment for a definite period and there-after, they are 

no longer engaged for the rest of the period in' the year. 

Again in the flext year, they appointed fora further period. 

Thus, this process.. is'going on since the time of their 

appointments and in spite of the 'fact that the Government 

of India has £ouiatod a pblicy decision for gnt of ten-

poráry status 'to the casu1l 'eployecs with, the consoq,uences 

of re6-uJ.aas3tion in due process. ' The applicants are still 

deprived of the sane benefit. Their services are rather 

being' teimin3ted from tine to tine. 

4.5 ' 	That the applicants state that th'.ezy year tticy  

are izsued with the same kind of appointment letters and 

sometimes 'thóy are also req,uired to work beyond the ies-

ci.bcd period in the appointment letter on casual basis. 

Their such appointments are not in dispute and 

thus instead of flrinodrig aliX the appointment letters per-

taming to all the orders, the applicants beg to annexed 

one each of their such appointment letters and the some 

arc iiiarked as ANNXUBE 2JA to 211. 	 - 

The 5applicants c%ve leave of the }Iori'ble Tn-

.-bunol to produce all the zppoiritmont letters pertaining 

• 

	

	to their employments in Group .'D' posts on casual b3sis 

right from the respective .dLte of their appointment at the 

- - 	 Ctd.. . . 5 
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time of hearing of the iriatant application. It is the 

bonafide belief of the applicants that their such eiiploy-

mont jll not be disputed by the respon dents. 

4,6 	T hi the applicants state that even nftr 

rending years of Service as Group 'D' cOsuOl employee, 

their services have not 'been regularised and their services 

are being taken by the respondents in exploitative terms. 

As Pointed outabove, their services are utilised fora 

particular Period in a year and 00 ftor that their services 

• 	 are terminated and again in, the next year they ore appointed 

• 	 for anotherporiod. This process has been going on since 

the days of their respective employments. Purther, some-

time during the intervening period they are also given 

casual employment like that of any, other Group 'D' casual 

employee. Thus, the case of the applicants stand thus — 

all of them are duly sponsored by the tploymerit E=hange 

selected by the respondents for being appointed as casual 

Giowp 'D' employees, their services are being utilisod 

cveiy year for a p0rticular Pôriod as woik-chargod seasonal 

Khalosi, their services are yei to be regularised ard 

till date, they h0ve not been confer with the tompor3ir 

status as is required to be conferred under the relevant 

scheme foul.ated by the Govorrinont of India. 

The applionnts cve leave of the Uon'ble 

Tribunal to produce copy of the relevant scheme it the 

time of hearing of the instant O.JL 
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4.7 	That the applints state that some of the Group 'D 1  

employees of the Central Water Cxmmissicn similarly situated 

with that of the applicants had Awved the Principal Bench 

of the Hon 'ble CAT/New Delhi, by way of filing various 0. As. 

wherein same kind of grievances have been raised in the 

instant application we(re raised. The Principal 2ench of the 

Hon'ble CAT by its judgnent dated 10.2.94, In O.A. No. 273/9 2, 

804/92, 160 1/92 and 2418/92 allowed the said 0.As. with the 

following directions : 

r (i) the respondents shall prepare a scheme for retention 

and regularisation of the Casual labourers employed by them. 

This scheme should take into account the regular poets, that' 

can be created, taking into account the fact that even if 

a particur scheme is completed, new schemes are launched 

every ycar. An assessment of the regular posts that can be 

created on this basis should be made. For regularisatiofl 

all those, who have completed 240 days service in two 

consecutive years, should be given priority in accordance 

with their length of service ; 

Those, who have completed 120 days of service should 

be given temporary status in accordance with the instruc.. 

tions issued by the department of personnel from time to 

time. After completion of the required period of service, 

they should be considered for regularisation. 

Adhoc/ternporary employees should not be replaced by 

other mil ac31/hoc/temporary employees and should be 

retained in reference to their juniors and outsiders. 

Such a scheme shall be submitted by the respondents 

for scrutiny of this Tribunal within a period of three 

months from the date of communication of this order by the 

petitioner to them. 

There shall be no order as to costs." 

A copy of the said, Jud4gl ent is annexed herewith 

and marked as ANNEXtJ 2E- 3. 

Contd.. .P/7. 

'I' 
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• 	 406 	L1iat the applicants state that the said judont 

Wa s c a ru ed on rcvi ow by the respondents therein but:kA the 

same was dismissed by the Hon'blc Tribunal by itb judnont 

and order dtd 9. 5.94. 

A copy of the said judent dtd. 9. 5.94 is 

annexed herewith and marked Os ANNIXURE 

409 That pursuent to the .foresaid juciont, the 

applicants therein have been laXn=37 granted temporary 

status and to the 1iowlodge of the applicants, all the appli- 

- 	cants therein have been continuing in their serviees without 

any interiuption and brak and they enjoing the consequonóes 

of granting the temporaxy status. One of the applicants 

in the aforesaid O 	has been transferred to Shillong and 

he has been conthiuing as a Gxoup !D' cmployoo on confeumerit 

of temporazy with all consequential benefit, After the 

aforesaid judicnt, thcre has been no oCOOSio to torminate 

the soWices of the applicants therein nd they are ong'oyin 

the beefjts of temporary status as per the-scheme holding 

the eield, The Central Wtcr Commission h0s fomulatOci and 

adopted the scheme as was fornulated bk the Governiaen -  of 

India, XinistrY of Personnel Public Grievance/ma slight 

modification hero and their, more Particularly, as roarda -.-- 	
.... be r 0_f.,wp_xkiAg,  days. The respondents laay be directed to 

Produce a copy of the same £oaulatod by thorn under which 

the appliemts are entitled to be conferred with tporaxy 

$tatus with all oosequontio1 benefit, 

I 

Ctd......8 

/ 
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4.10 	That theapplicants state that the 	respondents 

instead of being a model employer has envisages under the 

Qn8titu.tion of India an the laws framed thereunder have 

boen utilising the seivices of the applicants for the last 

several yeals in exploitative teins without giving then 

any roy of hope of ftituro pa.speot. Thus, the applicants. 

have attained a stago under which they can neither ,  go for 

other employment nor they can, 1xtndon their present employ-

mont. all of them have become ovea god for a ny other 

overnnont job. Thus, i4th the meagre income they earn 

from their casual employment, they along with their famiUes 
/ 

are in precarious predicament, 

	

4.11 	That the applieazts state that in view of the 

aforesaid juderit of tho22.in4p3l Bench, Pertaining to the 

sane deptt,, there is no oorthly reason as to why the 

benefit of the said juduont should not be extended to the 

present applicants #  The respondents of their own ouit to 

have extended the benefit of the said judiient to the 

applicants instead of making then to 1come under the protec-

tive hands of this J-Ion'blo T3ibunal, 

2xxp 

	

4,12 	That the applicants state that in view of the 

facts and circumstances stated above, they are entitled to 

be conferred with temporary status and there-after rogulaii-

sation of their serviebs. Th applicants farther state 
p 

that it is their reasonable apprehension that since they 

have come under. the kotective hands of this Hontble 

I 



01  

Tribinal, their $erviees may not be continued and thus, it 

is a fit case for an intcriia order directing the respondents 

not to teminate the services of the applicants till disos3l 

of the instant O.A. 
. 

5. Grounds for reliefs with le91 provision : 

5.1 	For tit prfrta-fooie the action/inaction on the 

part of the respondents are i1legl and 0rbitiiy. 

5.2 	For that the applicants ive not boori continued 

in the employment of the respondents for the last soveini 

years their services are requlrod to be regularised with all 

consequential benefit. 

5.3 	For that there being a judacnt holding the field 

pertaining to the same doptt., the respondents are duty 

bound to apply the principles laid down theiin in case of 

the applicants also without requiring that to approao.h the 

Iion'ble Tribunal again. 

5.4 	For that the Oonstitutional mandates 

that the se±vices of the applicants be regulorised and their 

services should not be utilised in oxpoitative toiis as 

has been done by the respondents in the instant 0080. 

5. 5 	For that the benefit of the scheme of rogula xi- 

sation and confomont of temporary status have not been 

extended to the other siird.larly situated employees, there 

Ctd.... .10 
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is no earthly roason as to why the same treatment should not 

be noted out to the applicants. 

	

5.6 	Per that the npp1icnts have been treated differ- 

entially afld  thus, there is Xviolation of Article 14 a4nd 16 

of the Constitution of India. 

	

5.7 	For that the applicants biC been continued 

under the respondents for the last ecve21 years and in the 

pecss having lost their chances of mploynent e1soiere and 

being over-aged, to be absorbed elsewhere, the JIon 'ble 

Tribunal may direct the respondents to regulariso the services 

of the applicants in the Giup 'D' Posts. 

	

5.8 	For that the respondents are duty bound to give 

woightage to the services rendered by the applicants towa i.s 

regularisation of their services and they cannot be utilisod 

in exploitative teiis in violation of the provisions of the 

Constitutional rules and the laws framed thorei.ijidor. 

	

5.9 	For that in any view of the matter, the action/ 

inaction on the part of the respondents are not sustainable. 

6. Detailars of xomodics_eausted S 

TM t the app ii can ts s ta to tha t they hay e no other 

al•teative or efficacious recIy eept by way of approaching 

this Ion'bleTribunal. 

Ct d... • .11 
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... 7. Matters not previou1y filed or pending before 
any other Cozt : 

The applicants further declare that they have not 

previously filed any application, wz.t petition or suit 

rcgtrdirig the matter in respect of rvilicli the application has 

been rnde before any Oourt of law, or any other authority 

and/or,other Bench of the Tribunoi and/or any such applica-

tion, writ petition or suit is pending before any of then. 

8. Rclio.f(s) sought : 

In view of tile facits and oircnstarice8 stated 

above, it is most repeetfti1ly piyed that the instant 

application be adnittod, records be called for and on poruza), 

of the same and upon hearing the pa&.es on the cause/causes 

that may be àhown, be pleased to gint the following. 

reliefs:- 

1 • To direct the respondents to regtU.a rise the scrric os 

of the applicants with retaspoetivo effect, i.e. the 

respective dates of their appointrnorft with all conse- 

quential benefits including irrear s3lory and seniority. 

2, 	To direct the respondents to exto'nd the benefit of 

Annearo '3' judont and order of the Principal Bench 

of thc-}Ion'blo CAT/New Delhi 
\ 

T o direot the respondents not to ,toxinate the. services 

of the applicants and to allow thorn to continue in their 

service throuiout the year till such time tkw their 

• sorvides are regularised 

Cost of the application; 

Any o thor relief or reliefs to whi cli. the :Hon 'bi e Tribunal 

den fit and  p1por. 

Ct a... . . . 12 
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Inteiiit order prayed fp ; 

Under the icts and cirewastancos stated above, the 

QpPliOC)fltS prayed for an interim or der directing the ros.- 

Pc n dents no t to teini nato the s civic os o f the a ppli Ca ri ts with 

&rthcr direction to allow thci to continue in their ecrviccs 

without any interruption. 

The application has been filed througtt Aocato, 

Particulars of the I.P.Os : 

iii. Payable at 	: Guw3hati 

120. List of enclosures 

As stated in the Index, 
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VRIFCT1O.N.• 

I, Shii. 11cm Ram It,th, son of into K. C. 

Nath, 1 gcd aboixt 32 years, 	 the opplicant 

No. 1 in the instant O.A., do hereby solemnly affirm 

and verify that the statomen s made in paragiphs 

1 to 4 and 6 to 12 of the 3coomponying application 

are true to my knowledge and those mode in pragTaph 

5 are true to my legal 0dvioo and I ye not suppressed 
I 

any xaotcio1 facts *  

An d I sign this Vezifica tion on this the j 

.(day of Scptcbor, 1995. 

I 

(Lgriature of the applicant) 
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ANNEXURE1 

---a-- 

• 
Applica.- ; Name 	 Age : Edi.icationai P resent place of posting 	: Workinq as seasonal 

alificatto 

----------------
j -------

nj- 

Shri Hem Ram Nath 
Viii. Kamarchuburi 
P.O. The].amara 
District Sonitpur 

Shri Jyotish Kr. Das 
- 	viii. -Patalar Chuk 

P.O. amugurihat, 
Dist. Sonilpur 

Shri Lakhj Neog 
Viii. Kalita Gaon 
P.O.l3ihaguri 
Dist, Sonitpur 

4• 	Shri Shib Charan Nath 
Viii Gosain Chalk, 

.O.Nandi Kishor 
Dist, Sontpur 

32 

32 

35 

H.S.L. C. 	Central Water Commission 
Bana Gauge site, P.O.Bana 
Via Seppa, Dist. East Kameng 
Arunachal Pradesh 

H.S.L.C. 	Central Water Commission 
Gauge W.T site,Seppa 
P.O.Seppa (Type_II/B.22) 
Dist. East Kamerig (A.P.) 

H. S. L • Co 	cent al Water Commi s sion 
'ana Gauge site, p.O.Bana, 
Via Sep tta, Dist. East Kameng 

unachai P radesh. 

Class IX 	Central Water Commission 
Jiabharali Gauge & W.T. 
Site, P.O. Ebwbhanga, 
Dist. Sonitpur, 

1983 

1983 

1983 

1983 

5, 	Shri Hem Chandra Das 
	 34 Class IX 	 - do.- 	 1982 

Viii Dekargaon, 
P .O.Dekargaon, 
District Soniur. 

Contd. ..P/2. 

7  t 



t 	 t, 
15- 
	 Annex. 2 oontd, 

------- ---------------

a---------------------------- - 

-----------------------a............................ 

Shri Bixeri Choudhury 	35 Class IX 	Ceitral Water Commission 	 1983 

Viii Kunduabari, 	 Gauge & W.T.Station, Type-IIJc 

P.O. Balipukhuz:i 	 13-22, P.O.S. 

Tiniali 	 Dist. East ameng (A.P.) 

Shri Chani Ram Baruah 	33 Class IX 	Central Water CommissiOn, 	 1990 
Vi 11- Chagali cbubu xi, 	 Bhumu r agu xi Gauge si te, 

P.O.Bihaguri, 	 P.O. Bhujkhua 

Dist. Sonitpur 	 Via KaliabhomOra, 
Dist, Sonitpux, 

S. 	Shni Bj oy  . Sharma 	27 Class IX 	central Water Commission, 	
1989 

DeorigaOfl (Tespur 	 opp.station,Tezpur 

Ketekibani, 	 P.O. Hazarapldrg ar -  

Distxict Sonitpur. 	 Dist. Sonitpur. 

9. 	Shni Dandi Ram Nath 	 36 H. S.L. C. 	Central Water Commissicn 	 1989 

viii. Barpalaha 	 Jagibhakatgaon. 

P.O. Barpalaha 
Dist. Kanrup (Assam) 

.tteS 	40 
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ANNEE XURE .. &...j 

or  

GOUERNE Fif GE 	INDIA 
• 	 CENTRAL WATER 	COffISS ION 

MIDDLE 	GRPrii'1APUTRP 	DT'JISJON 

RAJCAR1 ROAD CUtJAI-IATI-701007 
0 •  

21 No. MBO/WC/(STT_24(A )/o/ 	5 	S( 	Oat6d, GUw 2tl/J9 O. 

M £ M 0 R A 	N DU M 

csnCd ncrcby TLç usd r rsaoo)Mtrflcflt0 	to 	flC o ff 	O 

follow trig 	rbonG 	ac 	'U/C 	5cas'inc 1 	1/nc' las 1 	in 	tic 	Wi',rk-C irgC 

establisflmcnt 	in t:e 	py 	scaIorR.75O2070__014_40/' 

usual allowcnccs nr0month1Jit11 a 	admissibic cs o 	ruics 

fom.timC 	to,tic.  

:tnc 	candidatc. E xc nb nge 	Posting. 

LRcnn. 	Mn. 

III Abdol .  0 

3rU4uviC Fyç't 

2. 	. 	tU 	hn 	• - 	•0 	
pnirtna 	jt 

Vill 	. 	ttipur 117M 
0 

0  

5. 	'$L. 	Lkti 	Rocj rtlt 	jt 

'JjU 	K1it(fl 	
0 

• 
• • 	 * 

4. 	n 	airan &flouUury 	
! jt 

; 
Vii]. KEndarbrtrl 

• 6121/b... 	 - 

.Tinilt 
• 	... 	 oniX 

th iiomrcjri 	vjtc 
'Viii,. 1(nOZY 	(tiuburi 	0 

____ 

4O43/)O 

0 	
ittonitc,ur 

' 0 • 
'4ii75 'ii1i. suioLiChuburL. • 	• 	• 

_jouri. - 0 
0  

fl. - Lt joy Kr. 	rrnh .c- 	• 	Tapur 	It 

tii. 	Curicy.n 	•• 
P.1il. 	t.kitiaUSi 	- S 

JiU 	(4jtrt 	i4t3UZj 11/79 0 
0 	0 	 t.U. 	kJLfl 

0 	Djttriitpur. 

0 0 	
[ 

' 

0 	
p. T. 0 	• 	• 

• 0 	
/0 

• 	0 	
• 	

0 

0/  



• 

I  : 

(I  

Thc a 0 ointmcnt ië on 	d-noc' basis and is ou rGly 
: 

• 	tcmoorary and will not coot inuc .hcyond 15.10.00 (. N. 	or 

compiction ofworkwrliCfl6VCr.S carlicr without furtflcr 

•..°noticc. 

• 	; 	
ThC persOn conccrncd are ncrchy dircctcd to roor 

• 	• 	flisdutiCS totfls place ofposting as mc nt ionc d Pbove uñdcr 

- 	tc 	I/c, P,(i.ub 	 (, 	h ,ctitj  

• 	 • 

o 	 - 

on 1 1 	91(F.N.') nosjt iuly otjcruicc tnc offar will bc 
• 	' tt c a tcs camncc  lied. • 

No T.., C. 	ctc, will bc allowed for ,  j1n1flQ t'IC 

above mentioned apnointmcnt. 
-. 	•. 	.• 	• 	 • 	 I 	 / 

-- 

0 	 ••• 

// 
-- 

• 	 •• 	( 	
.RA 1A ri 	

) 

L)ECtiTIVL 	E JCIIEER 

Cony forwarded for 	information and 	ncccOry 	action to 	- 

1) Inc Asstt. 	Engineer, 	.B.qub_ivfl.,CUUat1/ 

Ppsub-divn. a 1hri/1ane6 	sub-diun. 	BarpctC 	Road! 
, N 	a 

	

i(S)-KOo'l1 	sub_divn.,ia0fltL.A..(t)/ Oflan 
A.L. Tr- c 	joininc 	reportof 	tflc 	pErsOn 

1fl •r-cL 	sent •L 	•U 	Li 

in 

3
/YQ 

Pcr.1 	3nccrncd. 	 I  

• 	

3) 
• 	

The Emnloyment0ffioC,0i5tnict Lm0loymC-nt 	 .• 

[xc n a ncjc 	ja1j /_____ 

4) The i\ccounts 	Oranco, 	Diun 	,CWC,(uwa 12 ti?. 

•• 	 ( 	 . 	 ir•t 	) 
• 

- 

• EXFCUT1IL 	L NClLER 

.Ranman. 

F. 
.-• 	:-- 	

-- 	• 	
• 

0 

/ 
/ 



t y  

F 1NIXA 
P'eR C01iiISiUN 

t3 , 	j7 •.1 	SUB DIJISIC'N 
'Ei3 

C CFF/UAU/GEN-2J./1/ t ) 	 LUtO 

Tc, 

3hr:L 

_JLr. 

• c 

ppoi1t:irtcnt cc j'cknsonai 1ialn;1 for 
he por±oJ fr' 1 G,"3,'84 to. 15/10/134. 

cc/C S a30 nu I. 	t) 	for the period  

15/10/81 are, qo±nci :o h2 flnalised shorti". If 'you are 

ed to Qet Lho nppo Lr cnL .1 or the sdrne you arc. herb 

(1 to appcar,b 	c, t c Ui d r i gue d a 

	

on 	L.ijj 	between I 	 lloui 	o 

• 	'_L hp 	
onith 'your apn14catiOfl anti experic'rIcO cer- 

tficato f 	UL consicrat.ofl, fajliflg ;Th1LI1yO 

cae.wi II not he cons  

' 

4 	
(s.-i. (:•4r5SH) 	' 

cc 	i t EFIA 
• 	 W.R.&.F.F. SUE; 1j3,v]:sN 

tTML 'ilTFR coIMrssItN 
CP1JHZ Ti-3 

S 	
Copy to the ILouty Dircetor, W.R.&.F.F, Diva sico, 

CentiJ Water ComrpssioIi, Cauhati for favour of his kind 

iThtt±on and riecessar acton please. 

J 

	

* 	 .-*,•-• 	
r 

(s i< GHO"H) 
ASSISTANT tII1EEP 

S 

A.  

Attecd. 



(overnment of lnd]..a 	 - 
Contr1 Wntci-' Coiiiiujjoj 

L1,R.& Flood Forecasting Divisle- 

	

( 	 . 	 S..., 	
-.. 

Pub-Sárania,Rajgarh Road, 
Gauhatj-781003, 	/ 	-  - 
Dated,Cauhatj the.f3 	'8!,. 

J77 E ii 0 R A N D U 11 	 li-I 
bject;- 	 ppointment to temporary post of W/Chaged 

Seasonal Kha1sj 5  

. 1 	 Lti 	
3 0 

- 	- 	- 	 ri...... i.  .......,.,.,..0..... / 	...••,.•,. 

i1ouances

ployrnant  
 llsreby informed that he has been selected for the post; •1' tçi<.-oharge

iig data Khalasl. in the scale of -Rs.l96-3-22o-EB-3232/. with Uya1 
a at the rates admissible undcr rules and ubJect to thb condt-
tjons laid down in the rules and orders govarning in grant nf suph allo-
wances in force fom time to time, 

	

S 	
The appointment is on adhoc basis and i8 purely''tempq- tdrY  

and.will not Continue beyond lSth October 198or completio of the 
ke which ever 5,.e earlier without' further notice. 

If the candidate accepts the offer of appointment an 
above terms, he should report himself for duty to AssistantiEngineer, 

cK'F.Sub...jvjsjon, C.U.C. 

	

I 	 -- 
the place of posting v i z 

• ,pä.i.tively. Otherwise this offer will be treated as cancelled, 

N. T.A. is admissible to join the new appointmônt, 
- 	..- 	 •- 	 . 

• 	

—': 	 •. 

DEPUTY OIRECTOR 
W,R,& F.F.DIVITON-I,C,W.C, 

GAUHATI3. 

- T' 	

"hri. 
 

i l1.,i al.a. 	 J-)1, • • • • • 	. . 0 0 0 • • 0 

p 

	

. 	
J 	e . . • . • • •e 0 I • • 0 5 00 	5 0 

. . 	. . . • . . . . . 	. • . . . 

Copy f'orwarded for information and necessary action to the Assistant 

s..on,D.C:,Barpeta Road/Nalbari/Nowgong/ahtj, Further posting 
:\ordr may be jgsue,d from his end u pder intimation t0 the undersigned, 

/ - T.he-joining report in original may be sent to this office. The pay of 
...tt.numbnt iscbargcablotoR&if ............. 

•.0.ee 
000* 0,0.... 0000090.0 0.t.050.o •0100S0005 000 0001 

OSeSS..S.o.. •000a000 °.DiOt. 00. •0G0005.,.,. 0.0. •,•oo 

Ccy, to Accounts Oranch, W.R.& F.F.OivisionI,CWC,Gauhatj 0  

Cody to the Employment Officur, District/ub-Djvjsional Employment Ech-
ane G&uha-ti/8arputa/ N3lbari/Dhubri/Nowqong with roferonce to his lottor 
r'I 	I 

•t, 5100,00000.... 11,0.0.50 01001000 . 000.033 1 0 01.0000.0.... 00.0,. 000. 

Cop'ta t hL: .4L .18E 	 : 	 •:;., 	 ••, 
. 	,Trs 	-  

DEPIJT 
J.R: F 01.D\;It 	.c..:0 

C 	 — -- — — 



I 	 - 

f • . 	 GOVRN?'.ENT OF IiDIA 
CENTRAL WATER COi:nIssIoN 

tIDDLE BRAHIVUkIUTRA DIVISION 

NO 	
' /19940 

EMORAflJ1v 

he ur.cIersined hereby offers appointment to t1e following persons 	s 	orkcharged Sesonel Khelesj" 
in tke workcharred estEblishment 
12-870B_1940/_ in the pysc&1 of 	'.75O- 

h per month 
Edrnlssibleas with usual ellowEnces as 

time to time. ----- ±! f rom 
:e:  

Si.' 	Name & address of 
no., 	the candidate 

Errploymentt Place of 

- 

, Exchange posting ,Remarks 
- ----- --- - -- 

Red.No. 
 ----------- 

- - 
 - - - - - - - -  - ---- 

 Charan Nath • 	 -Vjl1,Couanak 
Te?r,ur isbharafl 

- - - 

P. 0. PE r11kce 
76777 

• 	Sonitpur.  

±1  

2 	Sh.3yatjh Kr. Das 
Ila 

- 

TCVJr "do" 

Po 0 4. 00m,utJrjct '1 Sonitptjr, '3 

'I 3• 	Sh.takthi PIco 	 , Vi11,Ke1jag
' 

Zur .,,.. 
7026762 

K1ii Iknacr House 
P. 0. E31tiu qu ri 
Sonjtxjr. 	 S 

4 	Sh-Hrm Ch. D5 
VIII.Kalborta Chubri f6b7iiY 

-do- 

OiSt.Sofljtpur.  

5, 	Sh5j 61ron CrouChury 
Vi ii. 	dr&paa "do .. 
P.O. fbuJ 	(Tinj AlL) 

612172 

•1 . 	Scnitpur. 

6. 	Sh.Ro) SEkhcr 8aauaatmy 

-- 

Te 

• 	5081/91 
l"!ZpUL 	1J. 1'. 

P 0. Chapgurj  Statjo. 
DiCoS3nitp, 

. 
. . 

• ... 	?, 
	

Sh&Cijay'Kumar -Sarma 
1iiI.DC , jzor T52)U1' 

" o..  '•• 
- 	P. O.KaUkjt)aj 

. 
. 

ti$t.Sor%!tpur.  
• 	8. 	Sh,H 	Ra' 	th 

 •Chubuj. 
P. 0. Th u 1zars 404/ej. 
OiSt.SQrjtpur. 

.g Sh-Soni Ram Bo 
Vi3.I.$uçpij ChUtZJrL, 

qj  Sonitpur. 
• 	• 10. 	 jar 

 C/U f4.t4.Kut 

- 

rapujj 	ChO31.U1Ubcr1, 
1s67r 

. -.-__.• 

5 ,•'• 	. 	. 
	

- 	 Advcate. 

T 
J; 

. 	•.4' 



4 
1 

.2- 

Theointment is on' lJd_hoc I 	basi 	ard is pur1y temporary and will not continue beyond 15.1O.94A.N) or completion of work whichever is 	r1ier ijfhaut further notice, 
The Person concerned are hereby directed to reort:  for his duties ti the pce of 	ostthg as rnentiirjed above under 1.he 
- 	 Ag1Ut tnjnea,, - 

"between 1.5.94 to 315.94 positively, otherwje the offer will he aUtomat icallytreEted as cancelled. 

• 

No 	 etc. will be admissible fer joining he above mentioned apojnthent. 

- 

EXCU1 1 vE LiG1NR 
Copy forwarded for information and necessary acHon to :- 

The Assistant Executive Engineer, C W C., 	 •v* 
•: 

 
CUU  

Joininr Rerort of the person may pleasebe, sent to this ofrice.. 
The Assistant Engineer 	cwc, .................. 

Joining 
Report of the person may pie se be sent to Lhis Offlte, 

The E A D.(HN), 	N B.Divn 	CC,Guwa -jti_7/ Data Cell, N. 	Divn., cc, 	Cuwhtj_7, 
Joining Report of the person niv pie se besent to this office, 

rc/L Ga 4)) 
He chij1d note that there is no chance of relr of se 	 u - 	 risatjon rvice in 	ner future. 

[ 
5. The 	mloyment Off icèr 	OiStritEmp1oymet:xc)e; 

• r 
6, ACCot3 Branch, 	 Guwahtj; 

S  

•) r XLCU lV 

4 

, 

;. 

- 	- 	 ••,. - 

t i• • 	 • 



	

UR 	- NNN 

/ 	 NO.CFF/WC/Ett24_A/85/  
Gcvernment of India 
Central Water Cnmmjssjon 

W.R. & Flood Forecasting Dijisin-I, 
PUb -Sarania,Rajgarh Rnd Guwahatj-.-3. 

Dated, Guwahati the 	 J86. 

JE_NOR A NDUN 

Subjec.t:..Appojntment to temporery.p.st  0 f  U/Charged 
SEasonal Khalasj 	. 	 .. 

Shri Hem Ch.Das 

Employment Exchange.1.e.zp.U.r.. 	Ot. : .1 .G:5 /?.9. .. 

is hereby informed that he has been selected for the post If 
Work-charged Gauge data Xhalasi in the scale of. Rs. 196-3-220-EO-- 
3-232/- with usual allowances at the rates admissible under 
rules and subject to the conditjdns laid down in the rules and 
orders governing in grant of such'allowances in force from time 
to time. 

The appointment is on adhec basis and is purely 
temporary and will not continue beyond 15th October, 1906(.N.) or 
completion of the. works which ever is earlier without further 
no tic U. 

If the candidate accepts the offer of appointment on 
the above terms, he should report himself for duty to the.. 	i..tncharge uzpu 

•0 •. •• •• •o•*. •• • •• • C•. •• • • •...• . • I•• •I•... S. *5••••... S •• •• S. uS 
uner d 	,s3t.t.Eng.ineer,3uhctj Sub.Divisjon 	 — 

...... ••••••••.. •••.••. •..•••,•.•.• ............... 	. . 

thjs.offer will be treated as 
cancelled., 	 . . . 	. 

No T.A. is admissfbleto join the now appointment. 

(..CHAKRABORT ¶ 
LpUTY DIRECTOR. 

Shr i ..HornCh.Das 

	

iliKajbarta Chuburj 	 . :0•-. e;.. . . . . . . . • • • • • •... •. . . . . . . •. . . . 
P0.O0..Dekargaon 	 . 

LlisL-Sonitpur 
 

•. • • • S • •.ø,• •.* • . • . • • . • . S • • . 	• • • • • . . • a 

Copy,'forwarded for information & ndcessary action to:-

1 	(stt.En:]incr?r 
a .• 	 . . 	 0 ......5 • I S 0 p 0 0 	• 	• 	• 0 . S S S 

0 1ot1D0 jjr 

Thb.,Joining report on .l55.-.8(fn original my be sent to  
;.thjso ffice. 

The Site inchar'e. 	i ...................... through Asstt. 

Engineer, WR&FF Sub-Division,CWC,..yI. ............... 

The Accounts Branch, WR&FF Divn.No.I,CUC, Guwahatj-3. 
The Employment Officer, District Employment Exchange..... 
ToztJr 

• • • 0 • 0 

5Ett4, 	 . 	. 	 . 

/ 0/C (pprov:d \uthnrisd 	
( A.CHKRMBORTY ) for isu. 	

- 	 DLPUTYDIRECTOR. 
A R. 	 . 

/.. 



2 	- 	 -• -- 	-- 
LoIerflm8flt o ( 1flO1  

Central Water Commission 

	

• 	 u.R.&Floqd Fprecn.g01VL5l0fl No.1 

A p_ arafl ia,Jgath Road, 

- 	- 	
Cauhati-781003°  
Dated,GaUhati the  

J77 E N 0 P A N U UN 

subject:- 	 AppointmenttO temporary post oW/Charged 
easona1 Kha1asi 

• 	E3iren Choudhury 
Sh rioo COO.. 0000 •I 0 • S 00 000 000 0• •0 •SJ/ IJO 01 0 DI 00 • 00000*0

3237/02 

£mployment 	
st ton 0. 

Cauge:datacKhalasi n'theSCle o.19.6_3_220 	
_3.22/- with usual 

allowances at the rates admissible underrUle5 andsubjeCt to the condi 

tions laid" down' jn;thO.rUleS and .
0r ders-OV3rfliflg in:' grant of sOch'allo 

•wanceS in force fom time to :time, 	 ' 	. • 	 - 

:TheaPP0mntm8t3 on 'adhoc basis and is pure]y.,tmpo 

rary and will 
not continue boyondM5th October 1983 or completion of the 

works which ever is earlier withoit'furtker notice. 
If the candidath accepts the offer of appointment on 

the above terms, .h? should report himself for duty to Assistant ngineer 

• 	.' 	
:GnuhatatJireloss ttion,C.JG,TCzP. • 

	

CFI 	 0j000 	
l0 0000.00 00 10000040110 	

.00.00 0000'0 	 ..O oö .. 

Uir1cEs it0tion,CC,Tozplr on 

.___...t_ha..,PlOe of posting v:Lz 
	 0 

positivelyOthrw1se this offer wi.11 be treateas,c 3 nc 0 ld. 

N. T.A. is admissible to join the new appointment. 

• 	 • 	 ' 	 ' , 	
. 	 _____1 • 	, 	 .• . 

I 	 • 	 , 

DEPUTY DIRECTOR 
W. ..& .F .F .DI\J 15 ION-I ;c ,W;Cp 

CPUHATI-3. 

To 	
•.7• 	

•) 	 . • 	 . 	 • 	 . 	

•: . 	 ••, 	 •'• .• 	 ' 

• 	• 	. 	
/ 	i  Giren Cudhury r 	

' 	 '• .• 

	

.. . .. . I I.. •• • 10 •, •I0•l•. I • I S I 	 • 

• 	. 	- 	•' 	, 	,\Jull 	undura 3arj . 	 ' 	• 
- 	 • 	 , 	• 	 0 0 0 0 • 0 I I 0 0 0 0 0 • . S 0 0 .0 I • I 0 0 0 * 0 • 0 0 0 0 0 	 • 	 . 	 - 	 ' 	 • 	 • 

• 	,•\ 	'.' - 	P;O 	ebagia'+ 	- 	 •' 	 •• • " • 	 . 

•o. 0•0 SOIl I • 0?.I III •0 0100 050 00 5  •,0 	' 	 . - 

DI.SO DarrangJ 	 / 

k 	
....0.0.1 00 •SS 0 	s.00..r 1000 * 150  

Copy forwarded for information ad necessary action to the Assistanti 

Oivision,DC,Barpeta Roa4/Nalbart/NoWgonQ/Gauht1. Further posting 
order may be issued from ihis enS,,under intimati,on to the i,indersigned. 
The joiping repor&ln original 	ybeSent to this—cff1c6"1The pay of 

th€ 3flcumbuclt-ie 9rga 	
of 	• 	0 	 0050.0000°° 0  oeo 0 

• 	 0 0 0 0 0 0 0 00 0 	0 • 	0 0• 0 0 0 0 5 	I 0 	0 0 OOS4 0 I •:• •'* 0 • 000 0 00 0 0 0* *0 I 0 S 0 00 0 0 0 1.00 0 0 '0 0 4 ' 

• 	 • c 	 -• 	H-' 

0 0 0 0 0 • S 0 • • ol C 0 	0 I SO 	I 0  I III 	O,.O •l0 0 0 0 0 I I 000 00 0 0 5 0 0 00 • S 0 I 0 0 0 000 	0 o 	e . so 

Copy to Accounts Branch, W.R.& F,1 • Division-.I,CWC,Gauhatio 

• 	Copy to the EmplOyment Officer t  Okstrict/ub_DivisiOnal Employment -Exch- 

ange 	-h--i/Barpota/ Nalbari/DhLlb.ri/NOWYong with reference to his letter 

Nolo00Ooo000000D00000 • •••o0 	 .000000 0000 00 0.000000000• 	0 ..... 	Ob 

Copy to Jiri 	Ur3Jt , 	to1L,5- Ltion, 

TLZtJL4 	 I 	/-,t,:--- • I 	/c - 	 -- 

UEPLIY . 

U.Roc F 

I 



I  

COJER NME 1'ff 	OF 
CEffRAL • WATER COMMISSION 

MIDDLE 	GRArIMAPUTRPt 	DIVI5IOi 

32tcd 

- 	 M E 	M 	0 R 	A 	ri D 	U 

The undcrs igncd ncrchy 	of 16r9 2ononLfflLnt 	to 

tflc 	following 	perGonS 	a 	uUtC 	S 	snn C1E.j" 	In 	tflc 

1 	f L.7b0-l2-070- 
workcflcrgcd ct2h1iSflmcnt 
LB_14_gO/-por 	montfl 	1.Jitfl 

•n 	Enc 
usuCi ClloWCflCCS CS 	COrn iss iblo 

osper 	rulcs 	from 	tirnc 	Lo t irnC. 
I 

• si.;Nmo 	& Addrcss 	of 	- It Ernoloyrn6nt - - P15CC 	of 	Rcmarks 

No. 	tflc 	Osñdidatc ExcflSngC pocting 

- ----------- 
 Rc 	d. 	No. 	- 

Sh. Sani. Ram Bora ipur 
T% 

TpUr W.t. 
Station 

viii. Sugoli ihuburi 
Bihuguri 
tj s t.SonitpUt, 

2. 	Sh. 	Bijoy 	(r,.Sarma Te!p*fl? 	- 

viii. Ueurigaon 157/7 

• 	 P.O.. Katakibari 
1)ist. 	SoritpU 

4 	Sn, 	Biren LfloudhUry Tozour 
51217N 

BhomoragUri site 

• 	 ulli. 	Kandsrbari, 
P.O. 	Bebajia Tiniali, 

- 	Diet. SonitpUr. 
Ram Nath TeJDUr 

4O4370 

3iabharaii 

viii. 	Kumar chuburi 
P.O. Thelamara 
[list. 	SonitpUX. 

6, 	Lkshi Neog TepUr_ 
lo2cvor viii. 	Kaiiagaofl 

P.O. 	jjhouri 
(Sonitpur)- 

7. • Sh. 	Jyatish Kr. Uas Tozour 
- viii. Patalar Lhuk 83 

P.O. jamugurighat, 
Diet. Sonitpur. 

• 	• 	
- 	8. 	Sh. 	Siva Lflaran Nath Tey_ Kimi Pawer HoUSO 

Jill. towanouk S79/79 

P.O. Nandikea,- 	- 
Sonitput 

9, 	Sn, Hem t.flandta Das 
-do-. 

viii, •Kaibarta thuburi, 	¶55779 

P.O. Oekargaofl 
• 	 • 	Djst. 	SonitpUr. 

• • 

• P.T.0. 



2 

—i  

Tnc 2 pijointmcnt is on "Ad -hoc" bEs is 2nd is 

	

purcly tcmpor2ry 2nd will not continuc bcyond 	10.93(A,j.) 
or complc€ ion of work wfliccvcr is c2rlicr wiiflut furthcr 
not icc 

Tric person conccrncd 2rc ncrchy dircctcd to, 
roport for fljs dutics to too p12cc of postinq.2d mcntjoncd 

2bovc undor t.ic 	- post iwb-vIvr4,-  L4I . 	 - - 

hctuocn 15,593 to 31,5,93 positivoly. Othcruiso tflc o1ft 
will ho 2 utomotic2lly trc2tcd 2c ccnccllcd. 

No 	 ctc. will bc 2drnjssihlc; for jo ' ning nc 	1J;J1tn•R1Ht. 

( 	 r 
It 	

EX[CuTE_EfJL 

Co0y forw2rdcd for lnIorm2 tion 2 nd nrccs ry ctinto - 

Tnc 	tt.[xcr;utjc Lnqincr,iians 	ul'D*iviin, • 	
CC , 	rpot Road/s tt.Ln moor , p.. P.Sbb-Din., 

Kopil! SUb[Jivn,CWC,i2ge:onVA.E(ircicc)/ 
L.A.O.(Mct)/Orts Cdl uu2nsti.JncJoj 	roport 
of tfl€cfson in originalmsy P:°,6 scnt 
to 	 offjcc in t imc. I  

Sr 
	) 	 • ri 	sflold - - - - 	— ..,.i__ 	— L 	tiotc t 	ir'-  ' S ro C'i ncr of rc 9L 1Q r i02 t in of scpvjc in flCCr futr. 

Tflc Ernoloymcnt officcr, 4Dist€ Ernployrncnt Ecfl2ngc 

- - - 	 . 	

* 

ACcounts ArE ncfl , N A Div 	 , CulJClEt i7 

- 	
r 	 I  

(A .S.pSiji4 ) 
EXEcUTJ,E,E1.TfFER 

1 	 p 

• 	 \__•____/ 	 J 	•• 	•. 

• 	 •jr 	• 

• 	

. 

J 	 S  

IL 

• r 



• 	 COVER HME NT 	'OF 	IfJD 
CEffRAL U1ER COMMISS -tOM-  

• 	MIDDLE C1R\i1MAPUTRA 	DIVISION 

ND.MBD/.WC/[STT_24(A)/93/2j Dtd  

1LQ1PH1 

Tho undc-rsigncd ncrcby 	orrcr 	opomntrncnt 	to 
trio 	f'ollowing 	perons 	as "U/C SosnnJ Kti&1si" 	in 	tflc 
workcnargcd cstablisnmcnt In trio 	pay 	sca Ic 	of r.750-12-O7o- 
EU-i 4.-94O/...pOr 	montri 	with 	usual allouanccs as 	dm i s s ibbo 

• SS'per 	rubs 	from 	t inic 	to t jrnC. 

S1,.. 	PJama & 	/ddrcss 	of Lmploymcnt placc 	or 	• No 1 	trio 	c2ndjdatc 	 • ExcCiangc posting 

- 	
- 	- 	•_ -- - 

'RO . Q d . 	No. 	- 
•- , 	 - 	- 

1, $h.Sanj Rem Bora To 	r T6zpur W.T. 
Viii. Sugoli Chuburi 4t3 1. 	8 StEttion 
I3ihuguxJ. 

• Dist,$onitpur. 	 • ,• 
1 

2. £h. 	8iioy Kt. Same Tczur 
Viii, baurigeon 3I7dr 
P.O. Kutakibari 

	

Diet, 	Sflitput 	' 

	

• 	.•:'•.'•'••• '.---• a  

• 0/ 

• 	• 
- ' - p 

, 

4, Sh, !3iran Choudhury :jir Umoraguri site 
Viii. 	Kand 	teri, 	' '612i/ 
P.O. BabJia Tiniali, • 	

" Oit. $onitpur. 

5a St'. Hem Rem 	Nth 	' TOvU? 3iabhaaii 
• 	• Viii. 	Kuuiar Chuburi 4043700 

• P.O. Thaiamtra 
• Diet, 	Sonitpu. 	• • • 	 • 

6. Lnkhi 	Noog 	• 	, ]pur 
Jiii. 	Kaliagaun 102070T 

• P.O. BihQguri 
(Sonitpur) 

7 0  Sb, 3yatieh Kr. Oae ' 	Tøzrur 
• • 	Viii. 	Patalar thuk 

P.O. 3amuguriçbzt, • 
• 

Diet. $onitpur. 

0. Sh. Siva Charan Nath Kimi Power Houss 

• Viii. Cowanthuk 1i9/i8 
P.O.iJandikee,' . 

• onitpur. • 	- 

9. 511 0  Hum Chandra Dee To!pur 
• 	•• Viii. Kaibarta thuburi, ii671'W 

P.O. Okcrgtun 
Dist, •Sunitpur. 

• 	 • 

tøvQCat0.  

P./T . 0. 



H 
4 Tflo 	2pointmCflt 	is 	on 	"d-flcc" 	bsis 	and 	i 

purcly 	tcmporary snd,will 	not cot.inuc 	bcyond 	15.10.93(,N. 
• 	 or Compict ion 	of uork ufl jcnc'cr 	is 	car Ijcr 	u îtn out. 	furicr 

notics. 

Tnc 	pCrSOn concarnod arc 	ncrct 	dircc1.cd 	to 
rcport 	fol - ii is 	du tics 	to 	tic 	p12CC 	of 	pGt in9 Co 	mC nt ioncd 

undor thc 	- 	•.tIIfl.L 	•• 	 - 

• 	 .bctuocn 	15•5•93 	to 31•5•93 	positis1y. 	Otcruicc 	tnc 	offtr 	H 
....will 	bcutomatica11y trcatcd as concollcd. 
........

..No ctc. 	uJ11bc 	2dmis5ib1d 	for 	jhining .............. 2 ahovc mcntjoncd 	2ppintmcnt. 	 . 	. 

S 

i 	) 

LXLCUTIVL 	[NCHLR 	
[ 

Cony 	foruardcd for 	inf'jrrnation 2nd +nEccsoar 	Cc Lion 	t- 

[ 1• 	- Tflc 	 Engirccr,Manas 	Sub-Divis ion, 
• 	 . CC,erpcta 	Road/A 	tt.E;nginsor:,p.p.,Suh_Divn. , 

CUC,Nalbari/fi.O.Sub_Di/fl.,PWC,Cuucna'tj/Drnsjrj()... 
Kopili Sub -DitJn.,CUC,Nagaon/A.[.(Uircicss)/ 
L.A 	0. (pii t )/Da ta 	C 	1l 	Cuuan 	t i 	jo ining 	rc per t 
Of tqc 	pLison 	in original play 	plcc 	hc 	ccnt 
to 	tnis 	off icc 	in timc. 	- 

2. Sri 	 •ric 	stou1d 
ciotc 	tiat 	Licrc 	is 	nocacE cFrgEj1risation 

• sCrviCc 	in 	nccr .  futürc. 

3, 	•. 

.,• 	

. 
Thc EmnJoyncnt 	officcrDjs.tt. 	Emp1oymont•xcnangc 

I  LT - 

4. - 	- Accounts 	Brancfl, 	.fl.0i1dion,CUC,Cujai2ti7 

( 	p. 	5.P. 	SItHP 	
) 

• 	:,. 	
EXfLUI JE 	EiCT1.[[R 	

' 
S

.  

I 



GOVERNNEtIT OF IrfTA 
CENtRAL WATER CO'M1S5ION 

(IIDDLE BRAi1ApUTflA DIV IS ION 
RAJCARI1 ROAD ' GLLJAiATI781007 

Ir  1 

Dated, GUwaflat i________ 

1EMORANDUr9 

: 

•Tnndcr.signsd .nersby offers anoolntmantl t 	tc 
..failowirig 	Doria,cns 	ao 	'U/C Sasr,ra1 	Kha las i: in tne Wrk-.ciargo 
asb1latimsnt 	in tna pay scaIbR.7'12-O7O-EB-14-94O/- 
Grfl)Ontr1Wjtfl 	UsUal a1locncBs C 	admjaeibic as 	,Cr 	rUlEa 

ft,om 'time .tojtims. 

J ixcr1tnqO Pm3tifl, 
_c9n 	P.Jn. 	- 

/ 

• 	 -• ..:-:' 	ih. 	0j1,fi'st - 	 r 

VLI3 1$on&1 PeniçPSon 
•. 	P.Q.Pna& 	 * , 

Cuflntt 1bfl.r1t site 
C/Dt*.t11 r,ciI 	rirsinQ 941/t313 

eui,naLdtn 

$Piv1CflIr*fl Mth g 
VLU Cw*nchuk 
pO. Nondikes 
$oitput 

4, 	bhrj DyttIiIh 	(v. D.e 
Vi11.NtilercrIIak 
p.U.euqu;L*t 

5. 	h. 	ai*n Ch! RuW*  
' ViL3OøZUEàtV 

P.1J. 	n;.(Kaiuup) 

Sh qv  .6.K.nuk SarPtI 
l071F 

0P,SuL.L1vn. 

C/OK*s.1 Ch 	areiah 
VLU TLtkucttL 
P O.Mdhuku 	(Kuirup) 

•'•• 	 S. 	$R#m 	bath 
- 

_______ sit. 
Vi11.ChoüdPury*t 
p • Q.Choudflurygt 

) 

1/ 	

F**o. 



• 	 •..,, 	 tD 

- 

{ It 
• 	 .. 	 •:.. 	 . 	 1 f • 	 •..: 	 . 	•• 	

•. 	 Pegc--2 

- 

- •• 	
Te avpointmnt is pn 'Ad oc ' bas is end is purely 

temoorery and will not continue beyond 15,10.90 (P1,i'i.) nr 	 { 
complctj.on orworkwriicncver i 1 earlicr without further 	 \ 

•< 	
I 	

I 

Te crson conccrncd crc hereby directed to rroort 

	

.'k 	17 	
bocd above u nth3 r 

4 y If1 	 4tI1O 	f 	 3 	 - 

	

i •  ............S • k 	 • 	 ——• 
• ,.. f •. •ç: .•• u ....•... • • .• . . '.• . . 	 . 	 . 

/ 	I 	 • •.'' . 	." 	 - 	 •.. . . 	 __• . 	 •-___. - -- 
I 

	

	 (: 	oitiviy otflcrwiSc trio offeT will be 

• trctCd as caricc lied. 

	

,.. 	
.. 	 . 	 . 	. 	.-• 	 •. 	. 	 . 	 . 	 .. 	 . 	 . 	.. 	 . 

I 	 No T.A., t$.A.etc. will be allowed for J1ning the 
I 	 bo,crrrchtionod 	ritmcnt. 	 - 	 F 

•) 	
/ 

(.PRAriMAN ) 	• 

• 	• 	•• 	.. 	. 	 : 	• 	
. 	IXECUTIVE E1\ICIf\EU 

.;.. ror infrma.tion and necessary action to- 

	

1) 	•Tne.Asstt Eriginecr, 1.B.sub-divn,Cuwaflati/ 
p.p.6u.b_divn.,f.21bari/f1ana5 sub-divn.,Eiarpcte Aned/ 
Dnnsiri(S)-Kooili sub_dlvn,., r.Jaaon/E.PD. (Met)/ 

• 	• 	A.E..(E),Guwanati. The joining report of tfle person 
1  

•.r;:/tifl 	rcj•j 	ay pl.:.P.fltit .:tns 
jntimc. 	. 	. 

• 	 ,.. 	 . 	•• 	 • 

-pcJ 	concerned 

3):. 	:Te.EmloymOnt OFficer,District Em0loymont 

-

Cuw*tati 	 —. 

- 	 4), 	TbeAccoyntS Branc4l, 1.P.Oivn.,CWC,GUt1?. 

	

- 	 1:1 

I 	 • 	
lit 	 - 

•1 ( 	A. 	RA1IIV1 AN 	) 
It' 

'. i. 
EXH:SUT TUE 	ENGIEER 

................. 	•.... 	• 	•. 	- 	. - 	 .. 	. 	..• 

I 

1 '  

• 	 • 

I 	 I 

I.. . O t t 	't• 	
• 	 - 	 .,•-- 	

• 

................... 

........................ . 	
. 	J.I 

'S 	-•• 	 .. 	 . 	 -. 



4 	\ 	

' 

4 	 - 	

--5- 	

1• 

- 

CENT.4L 	1N 	JFl 	lh IHUN/kL 	 - - PJNC 	LBENLH :i[up j j 

IariUk 	i1(USr 
!I n ictis Mr q  

N [riF L 	 1 

• 	 j 

7 ho keq  

	

Uniftial ,minisr 	Ti jJ;ei Pr Incip, I 	 jn
ench, 

I 

i- n 
I • 	BhrI S.14. 5k11 

Cti.1 rr hq applw4 	1uy 	
1 err Chambr n  EA t.tfl 	 TL. Hozrj Lourt fl u! —54 

/ 

CaL 'r thq nPphjccr)t In 	16[) CAT.,, 	r Room 	 1/92 	2418/92 , Ni 	UI. 1j, 

•:' ahrijig SIn 
reepo0 In 	4/92 223/92& 16Q1/92 s1 5hI. 

CQUIj 
fath. ruepondnti O 2418/92 

Bar- Room, Now BMW. 

6- vj L ± 
1. 	Shrj 	Vitlød Kurar & flr 

8Qri. Sijak Ram & Ore. Oil 	223/92 
3. 	

Shri ReJsh Kumr 0 	884/92 
Sajj 

40, 	 hri 	fthjjndr 0'\ 	1601/92 Sharrn3 & 0r 

- - - •- ______ 	p rj I 	t 
A .  N 0 	

C1;. 	2418/92 _____ 
s) 

VEhSus 

5 1r 

tn 	f2:'-rJ 	- t 	ut.;f Dt:1U/2/94 
P3SSedby • 	 ':, 	rlhun2J -- 

n copy of JudgomenL/o 
r 	in 	nr 	Ion 	riri t 	e 	ai3OVO 	maul lonod neces -Sm / 	act. CS 1 

'-lily. 

Ynu r t 3  

ECT InN 	Iffi Jr-r 	- - 	- 

- '------ 	- 	--- Z'-- 	- 	- 	- 	--' 	;-' -- ---'; 

_77  

- aE------- - 	----'- - 	- 	, 

• Attesed. 

A 

Advocate. 



V 

j 	.•. 	 (NLRAL 4X1N1SrKAT1VE Till BJNA.L 

BEN  

NEil DELHI 

Aa No,254 L 160,2246 &248 of 19 2  

New Delhi, this the 	I 	day of February, 1994. 

1-1'N' BLE MR JU.T10E S.K.DHACN, 'liCE CHA IRM AN  

H04 1 BLEMR 	 M1AB(A). 

'0. No. 2 2_3 of J992 

1.. Vincxi Kumar 
S/O Shri Rarnan Singh 
R/O F-25, Transit Camp, 
Khichari Pur, 
Delhi. 

S 

2. Ram kumar 
3/0 Shri Ratan Singh, 
RZ-139, X - Block-il, 
New Roshan Pjra, Najafgarh, 
New Delhi. 

  

  

Yash Pal Singh 
Sb Shri lievi Singh, 
1Z-288 0  Vii. & P. O.Naraina, 

New Delhi, 

Parmod Kumar 
SjO Shri 8Lj11 Singh 
Nb.421, Sewa Nagar, 
New Delhi. 

Narendra Pasian, 
B-EQ, Naharpur, Sector 7, 
Rphini, Delhi, .. Applicants. 

( through S.N.Shukla, Advocate). 

0, A.0.?84/l99 

1. Sewak Ram, 
5/0 Shri Hart Ram 
R/0 G-195 Sector 10, 
Faridabad(Haryana). 

,.. 	 2., Suresh Ktrnar 
3/0 Shri. On Parkash 
R/LJ Village Sidipur Loiia 

• 	 P. 0, Bahadur Garh, 
. 

 Istr't 	Dis trict Rohtak(Haryana) 

3. Nand Kumar  
S/O Shri Vishal chand 

,R/O S 27/B.-333, Railway Colony, 
./Gughlakabad, 

• 	
.. 	 i 

 

New Delhi. 	 .. 

(through S.N.Shk1a, ,lvocate). 

.. Applicants. 

1. The Chairman, Central Nater dcmmiss ion, 
Govt. of India, Ministry of hater Resources, 
..Sewa Bhawan •.Sector I, R.K.,Puram, New Delhi. 

't~a e- 
- 	 ' 	 •,., 	 . 	 ,.. 

- 4 	, 	 • Ljq 	 -i '. 	' 	
' 



I 

4 --- . 

2. The Executive.Engtfleer(C.S1) ,  
Cen tr áï StOrt}tVtS ton j * 	 I 

Central hater Commission, 	 . 
hest Block No.1, aing No.4, 
2nd Floor, R.K.PUran, New Delhi 

,.... 	1espon1ertS.. 
in both above  

( through Mr Jog Singh, 	vocate). 

0.. No, 	9 	of 1 92 	 . . 	. 

ri Rajesh Ktznar Saini 
s/o Shri Veer S1n Saini 
1orkcharged Kha1l.Si 

'under 	Executive Eng ineer 
Central.StoreS Division 
Central Water CcrnrniSSiOn 
est 	Block 	No.1, 	Ning No.4, 

2nd Floor, R.K.PUran, F 

AplCaflt. N ew Delhi.. 	 .. . 	. 

(through 	B.3.Mainee, Advocate), 
0.Jk,.No.2246 of 1992 
Shri. Jayant TKiñar Tathak, 
5/0 giri Kusheshnar fathak, 
Assistant Ele'ctrician, 
Central 	Stores tiivn. , 	Central 
Water Cnmission, 	Nest Blocki, 
ding 	No.4, 2nd Floor, R.K.Puriii 
New Delhi. 	 . . . 	Appl1 lcant. 

( through 	B. S.Mainee, 	jvocate). 

0.A.2418 of 192 

1.Shri 1ajerder 	9iarma 
5/0 3irl 	E3hag'an 	arma 
Carpenter, 	Central Stores Divn. , 
Centrl dater Cnrni3Sion, 
Vest 	Block 	No.1, 	.Ving 	No.4, F 

2nd 	Floor, 	R.K.J\.iram, 
N eu Delhi. 

Siri Raju Ka.ihyap, 	s/0 
Shri Nikka Ram; 

Shri Daya Ri 	s/a Garga Ham. 

Shri Dali Singh S/O Bhup Singh. 

Shri Giri Raj S/OMishri Singh 
Shri Bijendra 3/0 Totat Ram. 

Shri Ram Ktnar Rai S/U Hardev Ral, 
Shri Wai Kumar sf0 Sh.Kurukul. 

applicants 2 to 8 working in Central Stores Dvn., 
Central Water CcminLss ion, R.K.Purn, New Delhi. 

Applicants. 

- 

( through 	B,S.Mainee, Advocate). 
• 	

. t. ... .:• 
" 

vs. 

 The 	Secretary,  Ministry of 	'Iater Resources 
. Shrn 	Shakti. Bhavan, 	Ne,J Delhi. 

. 	. 	. 

 1 he Chairman, Central d8ter Commission 
Sewa 	Bha::an, R.K.1\jram, 	New Delhi. 

 The 	Executive Engineer, 	Central Stores DIvn., 
Central ?iater Commission, R.KJ 5 r, 	New Delhi. 

- . 	Res pond ents 
-- 	-=------ (in all three above 0 
-.-" 1. tttrougti Mi. 	Jog 	zliign 	in 	1OI an624j/4 	dLlA 

throuqh Mr P.P.Khurana 	N in 0.A,o.241e of 199). 
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iA 

ORD 

B .N.DHOJ1 YAL. M BER( ) 

• 	 The applicants, in all the above—mentioned 

• 	•'• 	
•. 	0. As have been working as Khalasis , Carpenters, Mistries, 

Motor Mechanics, Drivers and Electricians under the 

4 	 , 	 Executive Engineer, Central Iater Comnission, R.K.Puram, 

New Delhi. the of then, Shri Jayant Kumar Pathak, 

•J•z 	_1_:_ 
\ 	••• ø 	 -II 	-. le 1O I 	W L 	(idJ'I1 

to have been 'iorking agaTTE 	post of regular 

electrician w. e. f.7. 12. 1987. 	The date of engageient 

1u1 	jf..: of the applicants ranges 	between 1.10.1982 to 5.9.1988 

4 in case of 1O.A.No.223/92, 	between 15. 4. 1986 to 26. 10.1987 

r. in case of 0.A.No.884/92, 	between 6.1.1987 to 7.9.1990 	in 

case of 	0.A.No.2418/92. 	Shri Rajesh Kumar 	Sini(applicant 

in 0.A.No.11/92) was 	engaged 	on 19.9.1988 and 

iri 	Jayant Kiar Fdthak(applicant 	in 	0.A.No.2246/92) 

Was 	engaged 	on 2.1.1987. 	in s cthe .bf the 0. As, prayer 

has 	been made for 	issuance of a direction 	to the 

•.(.•.•' .; 

'-1 

respondents to prepare a schne on rational basis 

for absorption of Casual Labourers and for not 

disengaging the applicants till such a Scheme is 

prpar.çd. in all the cases, interim orders were 

passed by this Tribunal, restraining the respondents 

from terminating the services of all the applicants. 

They are continuing till date. 

2. 	in the counter filed by the respondents, 
r4 tii 	the main aveents arethese. 	The appoinents wee - 	 •• 

p f• 	I 

• 	 t•-  
• 	 made for specific projects 	and 	in the appointment •r 	 ---••••• 

orderst was clearly mentioned 	that the3e are purely 
• • 	 •j'on 	ad 	hojs 	and 	ai 11 	iiOl 	lead 	to 	any 	claiin 	for 	any 

• 
perent 	oy.nent. 	They have worked 	in broken 

- pers anA(any of then have not ccnpletd 240 days • '••• 	J•/ 

• 

• 

:k sev 	 consecutive 	The rules 

• 

d 

' 

2T 



provide for appotn1nent of Khalasis by direct 

recruitment through selection by a selection ccnm1tee. 

U of which the Executive Engineer is 	the thairman. 

The posts 	of Casual Khaiasis 	etc. 	are prcwided 	in 

the working 	etjjnates 	for a defjnjte 	period arl 	the 

services 	of 	these workers 	are terminated 	after that 

period, 	in 	case of 	Jayant Kumar Pathak(0.A.No.2246/92), 

• it has 	been stated that the dppllcant 	qas 	appointed 
t ' 	 •j•x- as 	an adhoc workcharged Khalasi frn 3.e.1987 and  
V Ia ter 	onhe was 	offered 	appoinent as 	sjtant 

Electrician on ad hoc basis 	at minimum 	Uxed basic 

Pay of 	.1100/—. 	Hover, 	this 	appinbnent was 	for 

a Speific period, 	though with breaks, 	the applicant 

continued 	to 'Nork 	against vacancies 	in differentworks. 

They have, 	ho.vever, 	admitted 	that durinq 1  the years 

1989 	to 1991, he worked for more than 240 days 	in 
all 	the 	threeear s 

3. 	e have gone through the records of the case 

a nd heard the learned counsel for the parttes 
•'j t. 

Sri B. S.Mainee, learned counsel for the applicants 

has drawn our attention to the following observations 

made by the Hon'ble Supreme Court in case of 

LHaryana and others vs. 	Pira 	Singh ani 	others, 
• 	 1992(3) V01.45 S.C.H.34: 

The proper course would be that each State 
prepares 	a schene, if one is 	not already in 
vogue, for regularisation of such enployees 
consistent with its reservation policy and if a 
.schene is 	a1reay framed, 	the same may be 

S 	

0 made, 	cons is tent with our 	obs ervatlons herein 

•q 	•. K So as to reduce avoidable litiqation 	this 
behalf. 	if and 	Nhen such persor 	is reularised 
he should be placed 	Lmmedia tely below the 
last reu1arly appoin  
cateory, 	class 	or service, 	as 	the cae may be.. 

• So far as 	therkcharged 	employees and  
casual labour are concerned, 	the èfft must 

IL ''.'" 	S.. 



h t.o reaularise th n  as far aspoSSble and 

as clearly as possible subject to their 

lu ffilltng the qualifications t  if any, 

prescribed for the post arEl subject also to 

av a t la bi 1 jtrj1 f a calTabo1 1  

s continued for a fairly long spell - say 

two or three years - a pre5uTflPti0fl may 

arise that there is reiidlar need for his 

services. irhuch a situation, it beccne3 oblig-

atory for the concerned authoritY to examin----
e 

the feasibility of his re21ri.Ql2LL___ 

ile doing SO, the authorities ought to adopt 

a positive a pproach cou.pled iith an empathy 

for the persOn..... 

4. 	 x3 the applicants have been torking for a 

long pertcd, through intermitt€fltlY, their cases have 

to be cons d er ed in li gh t of the a h ov e obs erv a U 
OS of 

the Hon'ble 3jpreme Court as also directiOnS issued 

by the 3overnnent frc time to time. It may be,noted 

that in accordance with these directions, a special 

Scheme for regularisation of the Casual Labourers have 

been prepared by the RailayS, P03 t and Tele:iraphS 

and other Departments. In"the cixcumStaflce.S of this case, 

we dispose of these a pplications, with the 

following directions 

:1. 

(1) 	the respondentS shall 	1)tePare a s'cheme 

tetention and regularSation of the Casual 

Ljrers 	employed by them. 	This scheme should 

ta '\tntO account the regular posts, 	that 
0 

cah 	created, 	taking into account the fact 

even 	if 	a particular scheme 	is 	coipleted, 	- 

nC1 5chemCS 	are ijunched 	every year. 	An assessmentL 

of 	the reul 3r 	posts 	that can 	he Cr ea ted 	on 

this 	basis 	should 	be made. 	For regularisatiOn, 

all 	those, who have conpletc?d 	24() 
S 

• 	• 
in 	bNO consecutive years, should 	be given priority\: 

• irt accordance with their 	length of service 	• 

- 	- 

A t tes.ed. 
/ 

A.vocate. 



.y1~,, 
I 	• 

r -• 	--'-- 	.. 	 6-. -- 

- 	 (ii)Those, who have ccnpleted 120 days of 

servIce should be given tenporary Status 	in 

accordance 	ith 	the Insuctions 	Issued by the 

• 	 department of 	personnel frcTn 	time to time. 

After 	cQ1ipl( tioi 	of 	the required 	peri od 	of 

service, 	they should 	be 	considered 	for 

regularisti on; 

(ii i)hoc/tporary employees should not be 

replaced 	by other 	3d hoc/tnpor2ry etiployees 

and should 	be retained 	in preference 	to their 

juniors 	and 	outsiders. 

• 	(lv)jch 	a 	scheme 	shall 	be 	suitted 	by 	the 

poryJ 	for Scrutiny of 	this 	Tdbunl 

wjthi n a 	per i ed 	of 	three months 	from 	the 

d d te 	01 	CCim'Jni C-) tio 	of 	of 	Ui i 	order 	by 	the 

petitioner 	to 	them, 

5. 	There shall 	be no order 	as 	to COS ts 
• 	

- 	 [ * 	 •- 

- 

- 	 ( 	 B. N.L)hourij iyal
) 	 •. 	 ( 	 haon 

Mber(A) 	 Vice 	aLn 

/sds/ 	- 	 - 	 - 

1) 
• 	 • 	

kI' 	 L.- 
/  

bIfCtOfl OfF , • • 	 •• 	 • 	

- 	
Rir 

• 	 •1' 	
• 

-' 
.,,*.*.,;.: 	:f 

• 	 I 

L 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI. 

Farjdkot Hou 
Copernicus ilar g , 
xu_2c I ii -1 

To 	 Dt,  

S 

The Registrar  

Central Administrative Tribunal, 
Hincipa Bench, 
hew Delhi, 

jo 
1. Sh. 3og Singh 

Coun81 for the applicant In RA 
1108 1, Pr1k8h 0 p,7,o1aatot M arg

, 

Now Delhi, 

Vrau8 

j. Sh. 14jender Sharma #  Crpantr Central 
-Stores Dlvi., Central Water Commission 
west Block No 1, wing no 4, 2nd Floor, 

.R.K.Puram NØI Delhi. 

2, Raju Kashyap /o Sh. P4ikka Ram 

3. Sh. DQya Rm , o h. &arg Ram 

'4. Sh. Dali inçh Wo Sh. Bhup Singh 
5. 	ah, Riri Raj S/O Sh. Mihti Sjnyh 

L 	 BijnJra Wo Sh. Iota Ra& 

( Srjì No. 2 To 6 working in Central Stores 
Ditij. Cntra1 Water Commiasion, R.K. Puraw, 
N@w DThi.) 

Scy, 1jnj, Water Rj8eUrce5 
Applicants 

RA •172/96, in 
O.A. No, 	 1 92 

V5 
Rajnc1er 	ari & Ors. 	

Respondents 	 Atesed. 
sir, 

I am directed to forward hewith a cOpy Of 
	

rer dt, 
- 	4 	

passed by this Tribunal in the above mentioned case 

for in?ormatjon1and necessary action, if any. 

Yours ?aith?ully, 

@4 
SECTION 0FF ICt.R(J—II) 



1' 
'jnjtratiie 	Trjbun;l 

!3ench 	New 	Delhi.. 

FA_iG5/9 	jr 	.,_22A6/92, in 	CA_1EL11/92 

antnA_17?/': 	0_2418/92. 

Now Delhi 	th 	the 1 tL1 	Dy of 	May, 1994. 

Hcn'ble 	Mi. 	3tice 	S.K 	Dhon, 	VicChirman(D) 

Hon'ble 	Mr, 	3d!. 	Ohour1iyal 	Member(A) 

R1 65/c 	 i/926 

R A-17 2Z94 	in 	UA-218/92. 

4,.'hi 	5ecrtwyD 
4iniBtry 	cf' 	Wtrn 	Rourc&, nvp 

: 	•. 	•.';-T&hrrn 	Shakti 	Bhvn, 
' 1'1 'Neu Delhi. 

The 	Chiriin, 
Central Jater 	Commi5Bion, 
Sewa 	8havan, 	R.K. 	PU;T, 

Nej 	Delhi. 

The 	Executiwe 	Ençineer, 
• 	 Cent 	•l 	Stores 	Divn,, 

• 	 Cntrl 	Uater 	Commission, 

R.K. 	Purarn, 	New 	Delhi. Revjej 	Applicnt 	f 
r renc1 eflL5 	In 	CA. 

.throuqh 	Sh. 	Jnn 	Singh) 

A_1f'5/94 	in 	c-77L2 	
VOJ 

E.hr I 	0i1.int. 	Kuirt 	Pthit:, 

S/c 	Sh. 	Ku$hc.shwar 	Pathk, 
s5j5tant 	Elactricin, 

Ceritril 	5tore 	Divn. 

Central 	water: Conimi&sioil, 

Usst Block 	1, 	Jing 	No.1, 

2rrl 	ricor, 	R.K,Puram, 
New Delhi Respondent 	in RA/ 

apolicnt 	in 	hA. 

F_171/94 	i 	0_1601/92 

Shri Riesh 	Kumr 	5in.i, 
5/c 	Shri 	V8r 	Sain 	Saini, 
Urkcharqe 	K 	llasip  

uncr 	CxecuLi'-'e 	En' 	Th3e1, 

Central 	Strei 	Divi8iofl, 

Central 	LIter 	Cvmrnis8ipn, 
Jest 	Block 	Nc., 1, 	Uing 	No 1 4, 

2nd 	Floor 	R.K. 	Puram, 
N.w 	flalh.i 1  Reoondent 	in 	Pp/ 

applicant in 	hA 

P,.172/94 	in 	oA241e/92 

1. 	Shri 	ajener 	Sharma, 
Yo 	'I. 	Bh'an 	Sh;irm, 
Cr-ter, 	Central 	5tor3s Divn., 
C9rtrl 	LJatrr 	Comrni6ion, At.teSG 
.Jet 	Block 	No.1, 	LJinq 	No4 

2nd 	Floor, 	R.K. 	Puram, 
New Delhi. I: 

 



9 
- 

2. 	Sh Rju X.shy;p, 
51c Shri Nikka Fam 

- 

3. Sh. 
S/c 

Dya Rim, 
Sh. 	flrga 	Iam, 

4 Shrj Dali 	Singh, 
S/c Sh, 	Bhup 	Singh 

3. Shri Cj  Rj, 
S/t Shri 	fil 	hri 	Singh, 

 Shri Bijendra, 
5/a Sh. 	Tuta Ram s  

 
- 

Sh. 
S/c 

Ra 

: 

 Sh. Udal Kumir' 
S/a Shri 	Kuruku1 R e,  spond ant s in RAt 

(Serial No.2 to 	6 working 	in Ceniral 
Apolicant n 	in 	01k. 
Stores 

Divn,,Central IJater 	Commission,RK, Puram, 
New Olhi.) 

oc (v C1CUL TJUN) 
de)ivsri hy Hon'blo Mi 	B.N. Dhourv1iy1, Member(A) 

These revjrj 	 h.- 'ie been filei 

by th 	r s'ord en 	jnt thb Co - r.-; Jd ja.- ; -,L 3 &. 	': ed 

Ofl 10.02.94 in 0.A.'.cs. 223. 8 e4, 1531, 2 24 6 L 2/1 	or 

192.- The ollowin directions ware giv;- 

the respondents ahal) prepare a scheme 
for ret.'etion and reu12ratjcn 	the 
Casual Labourers emcnl cy ad by them. This 

heme should tako into gccount the re'uJpr 
pot 9 thit can he creater, takinQ into 
account t"e f-ict that even if a prticu12r 
cchemn is Comp1etc1, nej schemes ar g  ljnchd 
every year s 	An aesment of the reqular 
post! that can be created on this ba3is 
&'ould be made. 	For reularisatjon, b il 
thote, who h'e cornp1etoc 240 dy 	etyrvfce 
in tio conaecutivo yeara should be qiven 
priority io ac:rc1ance with their lo'th 
of service; 

Thcse, who have complete 129 days of ser'ice 
should be given temporary 5tatus in accord-
ance with the instruct ions iucd by the  
departrnnt o" Derconne1 from time to time. 
After corniletion 	tho reouired periol 
ervice they hou)i he concidr 	for 

reul an 

vOcate .  

'ri 

H 



(3  
"CV 

/ 
/ 

/ 
/ 

i) Adhoc/temporary employees 5hou1.d nct h@ 
repi cad by other ad hoc/tempor ary arr,)oyee 
and -should he retined in prferonce to 
their juniors znrl outsiders; 

(iv) 	Such a scherne 5hall he suhmitt 	by the 
rR)ondents for scrutiny - oP this Trjjur,n 
within a perini of three months from the 

/ 

	

	 date of ccmmuniction of this order by the 
octitioner to them. 

The review applicants claim that though the 

impugned ardor is very much leal and hben pesed 

ftax thought, it in 

retention tf junior oeople while render 	hti senit,r 

people surplus. 	It is their contention that due to 

financial ccntrajnst and Comj1etio-of uorks in hand 

Li/C stafP under different cate g oriFe from both Central 

'Store Division as well as P1nniriq D1'ilsion are likely 

to be ren:1ere-  surplus after 31, 3,1991 	It has a] so heen 

menti.j 	h.iL th 	iiitryc f, rin - -?; h-z 	;phajj 

surrender of 1Oof exlsting post under U/C Ett. also 

	

--.-..-.----- 	---.--. 	..--- 
for deci ar in lo% post on

--  
Li/C estabji 5hnent. They ha-re 

stated that due to finiincial constraint 	dick 0f__- 

schemes, the aDplicants were not entitled for any re 

qu1arisatjon of their servjcn 	- 	 - 

There i5 nothinq.in these dir ction5 which 

forces the revieL: apoli cants to reui zri e casual workers 

in the absence of any post. They can take into acCount 

the latest position regarding the projects which are 

Continuing and reach the conclusion that no more regular 

post can be cretec1, The second dizection only relate5 

-.---------, to implementation of the dad sion of the Deptt.oPkL. 
I ........................ 

Per sonneiregarding t a m orar y s t a tu s b ei nggiven to 	- - 
V casual L'orkei-5 who have worked for 12 1  days. - Crtainiy,. 

acceoted 	the 4PPlicant3 will not imo]qnt 

tner own order B. The dir action No, 3 is based - an c iefl 
I 	 rt 



estaUJiihed princije 

Ue, thereore, hold that noer ror 	pr ent on 

the jf ,ace of judgeient hi been brouht wut In the review 

aDc:tr'n, whch are he eby dirse. 	It 

tbi k - ,i scheme 	r Bpil od in the 	)chb of t,i' 	dtc 

be preanted f o r scrutiry to tn1z 	 th 

th& stipul&twl time. 

Let a copy of 	ordr be placod 

thre files. 

- 

)HCU'flIY L) 	 S. K.HCr) 

Ivy! 

- 	 • 	 '•• 	'. 

• 	 ,'. . 	•-j -. 	- 	/ / c. 

C 

- 

(N °  

(.i - 

j 	 ,• 	 - . 	 • 

1. - 

I 



• ____ 

Ucc in Court 
t Ofl.42cF4. 

, 6 ADMINISTKATIV& TRIBUML 
Court Master OU1AUAT1 BENCH AT OUiAH4TI 	 I 

,N 	1R 	I.  

Q. iQ.214 of 1995 

$hri Hearam Nath & Ors. 
- vs * 

Union of India & Ore, 

AND1 

MAmR OF I.  

britten statements submitted by the 
Kespondents $0. 1, 2 & 3. 

LTTN STATI WI MLS 
- 

The humble Respondents submit their 
written statements as follows * 

I • 	That with regard to statements made in paragraphs I, 

& 5 of the application, the respondents have no comments 
on them the some being matters of records but the respon-

dent beg to state that Shri Lndi Pam Nath (at serial No.9) 

is not wider employment under the respondent. 

2. 	That with regard to statements made in paragraphs 

4.1 & 4.2 of the application, the respondents beg to state 

that they have no comments on them, the same being matters 

of records. 

31 	That with regard to statements made In paragraphs 

4.3 1 4,4 of the application, the respondents beg to state 

that they have no comtnentson them , but the respondents 

beg to state that the scheme referred to here is not 

applicable In case of the applicants and as such the 

relevant portion has been reproduced below s 

V 

. 

Contd ... 2/- 



Ii 	 ..2... 

"the sotiem of 1993 was specifically meant for 

eastlal workers and )ersons on daily wages in 

the vario!1s deptts. of Oovt of Inila. Those 

who are engaged on work charged establishment 

are not eoverI by the scheme. WorkN.Cliarged 

staff are employel on the actual exQcution 

of a siecif to work or sab..work. The 'ay of 

20th ewmloye n s Is 'itreetly ohrgci,blo to the 

std work" 

The scheme is also not alicab1e to the casual/adhoc 

thalasi/sersonal PKlasi of CVC eta,iishment and for 

thcse categories of workers $ 	separite scheme is 

un'er ,reparatlon innsu1tt ion with the Ministry of 

Water Resources. Contirftty of seasonal eloyeee 

will depend upon the e,tgency of work The respondents 

farther beg to state that the servicesi of the seasonal. 

Rhalasi are rcqtt1r1 for a soecific purpose i.e. for 

collection of 11ydro1o1ca1 fl3ta from their rs,eotjve 

rivers durinC monnoon prtie'.thiri' from 15th May to 

15th Octobcr in every year which is related to flooi 

foreoast.1n& iome of the site5 are onei otreiy for 

onoon mrio1 on the re'nective rivers and qme are 

eloneM n ,4 soon as nnsoon is over. This fact is also 

rttwys mentionef to the employes in their ongagemcnt 

letters. 

4. 	That with rirr to ttcients ma'io in parupraohs 

4.5 , •(, 4.7 t  4.t At •4,3 of the vtppi1ction, the 

rosron I c-ntv bec to 	tt it is a fact that the 

~- ,jzr,.o tin1 of letters ari nwae issued at the time of 

envrement every,  ye.r iurinc monsoon seiison as stated 

S 



- 	in the nreceding arijT,t,h. The responcentg ftirthor 

ber to state that regardinr 91v1n temporzirygtitue 

to the applicants an stated earlier , the scheme is 

'ln(lpr ireraratlon vhl.eh has not yet been finalised, 

5, 	That with rett'd to staterents mide in 

nararaph 4,10 of the application , the respondents 

beg to qtate that as alreatiy ctat ed , the n -Aoro of 

Job of the ar,plicants as soasonal khalani and they 

are always engiged for a spociric paroose and for a 

apecifid period of monsoon, So, qtiestion of eloitation 

by the respondents does not arise, The$ applicants 

knowing ftilly well aboit their nattzre of engtigeint 

they have accepted the same arñ now raining of the 

qestlon of exploitation by UP respondents bee not 

arise. 

That with regard to statements made in 

ararranh 4,11 p the respondents beg to state that the 

Jement ret'rr1 to in this nararraph in not applicable 

in thec3se of the arnlieantn. 

71 	That 4th regard to statements made in 

i:trgrv,h 4,12 of the upolicat ion, the respon'entn 

beg to state that as stated earlier that the applicants 

are not covered bYLthe present scheme , no  , the qjiest ion 

of giving or enforcing ternporry status to them does 

not nrise, 

8 	That with regard to statements made in 

aragra,h 5 of the ap,lioation the reapondentq beg to 

state that regariinr groinc1s for relief with legal provision 

Contd,,,4. 
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the reeaondont beg to 3tt that none of' tho groinde 

is maintainable in Law as well as in fcts and as wich 

the ap1ictiOn is liable to be rtnieti. 

That with regard to statements made in 

aragraphs 6 & 7 of the apliCatiOfl , the respondents 

have no coni'ents on them. 

That with regard to Rtatements made in 

,arari'aph 8 of the aiplication, regarding relief so , irht 

for , the resondents beg to tate that the ap,licants 

are not •sPk entitled to any of the reIi*f flollEtt 

for and as such their n1icatio' Is liable to be dismissed. 

That wit!iregird to statements made in 

rarraih 9 of the ap,1ieatton rertrdinE valelt interim 

order n'.ayd for , the respondents bcr to agtato that 

in view of the facts and circttmstaflces narrated above 

the interim order granted on 3. 10.95 and i6.10.95 

djret1n! ther ,otenta not to teminate the services 

of the auplicants may kindly be vacated. 

That with regard to statements made in 

parigraih.s 10 9 11 & 12 of the aoplicatiofl, the responients 

have no comments. 

That the rasnondentS sibmit that the aoiication 

is devoid of merit and hence liable to he dismissed. 

yi__ ,11  11 1  I 	A 1 T I 0 ?t 

I, hri VP,iiV, xeot*tiVe Engineor,CWC,OtlWtlhati 

riddle 3rahrn4n*tra flivision, FOJgarh Road s  0ttwahat17 an3 

Tespondent !To.3 do hereby solemnly dec1arc that the statementi 
ra1e above are tr10 to my know1sdge,beii and inforoation 

and I sign this verifiOtiOfl on this (3 th day of reoember, 

1995 at (hiwabati. 


